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Heard both the counsel. On consent of both the parties the 

matter is taken up for final disposal today'. In this MA the petitionex 

has prayed for final disposal of this case by givinga direction upon 

the respondents to publish the ra4ord of, the selection test held on 1 

14.4.971151.4.97.' Although in the'reply the respondents do not admit 

t d3at any selection test was held on the d5te fixed, Mr..11tikharjag, 

A. 	 id. counsel appearing r4, the respondents has nolP objection to the 

application being disposed of with a direction upon the respondents 

to publish' the result of the selection test if already held. 

Flr.Mukhere has drawn my attention to the averment made in para 5(iv) 

of the repiy where it is steted that &nothar OR filet by one Swapan 

Chosh bePoe this Tribunal is still pending and as such the selection 

process could not be completed. Under such circumstances I find that 

there Is nthing to be adjudic9td in this application and the appli—

c9tion is disposed of with a direction upon the respondents to publish' 

the  result,of the selection test held on 14.4.97/15.4.97 for t he impugn. 

ed poat of EDIIP, P.O.Natberja, Sub..Dtijjsjo 	ongaon if not otherjjs 

injuncted by any othe.r Court's order. Both the MA and the OR are dispos- 

ed of, No drder as to costs. 
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